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Judgement

Rajiv Sharma, J.—In sequel to order dated 23.2.2011, supplementary affidavit
has been filed by the Director, Social Justice and Empowerment, Himachal
Pradesh.

2. According to the supplementary affidavit, the learned Tribunal had directed the
Respondent-department to interview the ineligible candidates who had not put in
5 years experience as Anganwadi Workers, in O.A. No. 127 of 2003 by way of
interim order. This O.A. No. 127 of 2003 was dismissed as withdrawn on
20.9.2006. However, the Respondent- department had permitted 556 ineligible
candidates on provisional basis to participate in the selection process. This Court
in CWP No. 725 of 2005 on 31.8.2005 had directed the Respondent-department
not to appoint any ineligible person against the post of Supervisor in the Social
Justice and Rights Department of the State Government till further orders. Three
similar petitions, i.e. CWP(T) No. 9214 of 2008, CWP(T) No. 9198 of 2008 and
CWP (T) No. 12569 of 2008 were dismissed by this Court on 25.11.2009 and
21.2.2011 respectively.

3. The Court is of the considered view that only those candidates could be
considered for appointment/promotion to the post of Supervisor who had
acquired 5 years experience as Anganwadi Workers. In view of this, these 556
candidates who were not eligible could not be considered even provisionally for
appointment to the post of Supervisors. This Court in CWP (T) No. 9214 of 2008,
CWP (T) No. 9198 of 2008 and 12569 of 2008 has upheld the imposition of 5

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/bhagheshwari-devi-appellant-hash-… Page 1 of 2



years experience to be possessed by the Anganwadi Workers to be appointed as
Supervisor.

4. Consequently, in view of the observations and discussion made hereinabove,
the present petition is disposed of with a direction to the Respondents to
consider and restrict the appointment to only eligible candidates for the post of
Supervisor and 556 ineligible candidates shall not be offered any appointment
letters. Needful be done within a period of two months after the production of
certified copy of this judgment. The pending application(s), if any, also stands
disposed of. No costs.
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